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) 10.08.2006 Present: Hon'ble Sri K.V. Sachidanandan

L : - Honble Sri Gautam Ray,
) , Administrative Member.

This Contempt Petition has been filed by
the Petitioner for non-compliance of the order of
this Tribunal daté& 22.08.2005 passed in OA.
No. 78 of 2005. The direction of this Tribunal
was “The Respondents will consider the same for
giving him choice place in one of the three
places mentioned in the representation and pass
appropriate order in accordance with the law
within three months thereafter.” The Petitioner
, mentioned Narangi, Silchar and Bagdd@ra as his
e ' choice place. Mr M.U. Ahmed, learned Addl.
. C.G8.C. for ﬂle alleged Conteniners st;hmitt‘ed
that no vacancy is available in his choice place.
Therefore, the Petitioner was posted at Siliguri,
which is 10 Kms away from Bagdogra.

Considering the submission made by the

- learned Counsel for the Contemners, we find

that substantial compliance has already been

.done by the Contemners{Respondents.

; _ R " Therefore, the Contmnpi Petition will not stand
: o - inits legs. Hen_ce, the C.P. is closed.

Mr A. Ahmed, learned Counsel for the
Petitioner submitted that the Petitioner may bhe
permitted to file representation for further

i

grievance, if any, which is always liberty to do

S0. .

Member T Vice-(f‘:hainn an
Jmb} |
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Tn 0.A.No.78/2005 o

IN THE MATTER OF: :

Shri Hirak Bhattacharjee

......... Petitioner
- Versus -

Shri Sekhar Dutta and Others :
......... Alleged Contemnor/
Respondent.

IN THE MATTER OF:

An affidavit and/or Compliance Report for and on

behalf of the Respondent.

I, Lieutenant Colonel Ahsan Nadeem Rafat son of

Mr Rafat Ullah aged about 41 years working as Garrison
Engineer (Air Force), Borjar, Ministry of Defence do hereby

solemnly affirm and state as foliows:-

1. That I am the Respondent No.3 in the instant
Contempt Petition énd authorized to represent all the
respondents and have gone through the aforesaid Contempt:
Petition filed by the petitioner and have understood the
contents thereof and I am we11 acquainted with the facts

and circumstances of the case based on records.

FRFSE WA
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2, At the outset I submit that I have the Highest
regard for this Hon’ble Tribunal and there is no question
of any willful disobedience of any Order passed by “the
Hon'ble Tribunal. However, I tender unqualified and
unconditional apology for any delay or lapse in the
compliance of the Order dated 22.8.2005 in 0.A.No.78 of

2085 pronounced by this Tribunal.

3. That, there is no willful or deliberate and
reckless disobedience of the aforesaid order by the
respondents and showing any contempt to the order of this

Tribunal does not arise.

4, That, with regard to the statements/allegations
made in paragraphs 1 to 5 of the Contempt Petition are not

based on rational foundation devoid of merit and the

answering respondents do not admit anything except those

that are in record.

5. That, the applicant had completed more than three

years tenure at Borjar, which is more than a normal tenure.

o\

He did not serve in staff appointment in his entire

service. As per Para 40 of posting transfer policy of HQ
CEEC Kolkata dated 30 August 2003 the applicant is bound to
move on turn over from executive to staff after continuous
6 Years service in sensitive appointment. The applicant’s
3@ choice station Bagdogra is undér Siliguri Complex, i.e.

with ten km distance. Hence posting order to CE Siliguri
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Zone was issued by HQ CEEC Kolkata vide posting transfer
order No.131322/2/2005/]JE QS&C/03/Engr/EIC(I) dated 17
March 2005 which is fully justified as per policy in vogue.

6.  That, the applicant has given three choice

' stations i.e. Narangi, Silchar and Bagdogra as mentioned in

Part I of application dated 25 February 2085. The appticant

. could not be posted to his 1°* and 2™ choice stations due to

non availability of vacancy. The third choice station i.e.

Bagdogra is under Siliguri Complex. The applicant has never

- served in office of (CE Zone, which is considered necessary

as per career profile and organizational. interest. Hence

the applicant has been posted fo CE Siliguri Zone the 3™

choice Stn/complex vice HQ CEEC, Kolkata posting transfer

- order No.131322/2/2005/]JE QS&/03/Engr/EIC(I) dated 17

March 2005. The present posting order to CE Siliguri Zone
to adjust in staff appointment is fully justified as choice
station. The J',ndividuél has already moved on posting and

his substitute has also joined on 14 February 2005.

7. That the posting to 3™ choice station 1i.e.
Bagdogra/HQ CE Siliguri Zone 1is over but it 1is not
understood as to why contemp; Notice 1is being issued by
Hon’'ble Court. It reveals that the intention of the
applicant was to continue getting the benefits of sensitive
appointments, which is contrary to the existing policy of

the organisation.
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8. That the speaking order dated 17.02.2605 issued

by the Lt. Colonel A.N. Rafat, G.E. (A/F) Borjar for Chief

Engineer (A/F), Shillong Zone, was received by the

*. applicant on 21 February 2006,

-~ A Photocopy of the aforesaid" speaking order dated
= 17.02.2005 and the -receipt -dated 21.02.2006 are
- ~annexed herewith ,anq marked. as- Amnexures- I & II

respectively, which are self explanatory.

9. CIN - VIEW of - the above, it is respectfully

submitted that the order dated 22.08.2005 passed in
0.A.No.78 of 2005 as regard to the choice place of posting
has been implemented in full earnest and sincerity, as such
the faspondenxs have fully. éomplied with the order
pronounced by the Hon’ble Tribunal. So there is no willful
or deliberate and reckless disobedience of the aforesaid

order to constitute any contempt to the Hon'’ble Tribunal.

PRAYER

In the 1light of the submissions made
hereinabove, Your Lordships would be pleased to
dismiss the Contempt Petition filed against the

Respondents.



AFFIDAVIT

"I, Lieutenant Colonel Ahsan Nadeem Rafat son of Mr Rafat Ullah aged -abeu't 41 vyears
‘ working as Garrison Engmeex (Air Force) Borjar, MJmstry of Defence do hereby solemniy affirm
and state as foﬂows -

| That 1 am the Respondent No 3 in the above case and I am fuﬂy accuainted * with the facts
and clrcmnstances of the case and also authorized to swear this affidavit.

4

That the statements made 1 m Para / b 7 __ of the affidavit are true to my knowledge

| belief and mfonnatwn based on the record and nothmg has been suppressed thereof

And 1 sign fhis a:fﬁdawt/repmﬂ onthis 26 ﬂv day of March/2006 atGuwahati."

: lIdenﬁﬁed by o _ ' Deponent
ADVOCATE_ ) o - Solemnly affirm and declare before me

By the deponent who is identified by

M . Phono Advocate at W on
this_29764  day of March/2006 at

Guwabhati. |
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SPAKING ORDER

“MES: 229603
Shl‘l Hldk Bhai achar ]u
IE (QS&C)

OANO. 78 lLl_ y 127 SHRLUIRAK BHALTACHARIEE

03 ,
Jj_._( S&G) RE \Jml\um 1S TING QRL A

LA Ref your representation ‘Jalud‘ Uy Sep 2005 addressed o CELHQ

Easléfﬂ Command in compliance 1o Hou ble CAT Guwihab arcer dated 22

| ?\ug 1005 in the matter of your 8 OA No. TROD
L. - Hon ble CAT Guwahats has gone through the Lavta of the case and
passed followine order -

Sl view of the ubove cireunstances. it the applicant puihes
rcprcﬁuntulinn w iins 1egard before the respondents withan
months srom oday. ihe Rospondents w Al consiatr the sume dor
giving hi cholee piace uioie ol the tiree plices aentioned e
rcprcr«tnl‘:ni(m and pass AnpropTIRi order 1 aseordanue with thie

faw within three months thereatter”

2. In this connection i Lrotght ot thatyoud carhar posting to CF

S . ) '
-Slnl‘lﬁng Zone as ordered vide CLEC Kolkate etiet No 13142222003

W(QS&L)IZ A5/Enges E1CTH Gated 31 Dec 2003 has already been cancelled

$

Gy

Contd ... i’.;;’.



vide I‘?eir letter No. 1313072129 Poars T

datcd 21 Feb 2003 and asked tor tresh chowe afposting o enure hintted
to-any Chiel Engineer Oflice vnly.
3 It is also brought W vour notice Hiat -

(a)  You were directed fo give a chioiee fur franster on tenure o any ot
tie CF Oftice of Bustern Communc. This step was taken v of

the fict that vou b ¢ tiover servad in Othoes of Cl Zones. winchos

considered necessan ws per sour e prohle and das por

organizational nterest

(b)  Itisalso mentioned that. m case vou refuse to anve choee n
accordance with this DO letier under relerence, posting will by st

dat as per discretion ol the department,
o

-

@ Instead of giving a choice st as per sty pssted by HOQ CREC
Kol, asking policy letter is considered incorret and taken as retusal

{o ive a chowe sin,

Contd. ...
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“per para 40 of Posting Poitcy dt 30°Aug 2003 as amended

e,

from hme to time vou are bound to move on fui over front executive
b ,

xonsm\c pnm (v CWEGEAGE (h otfiee fo St (Zone O

ui'l}:ce)'aﬂe'r continuous U0 years of servce i sensitive apportienl,

Moreover, while computing the perod n!"_\m;r (enure 1 sensiive

apportment (e CWTEGL. AGETOee). your entire ot

irrespective of stay i prosent it St L opreplis el consadored o

wour lurther posung Yo prasent Pisting arder 1o NS s ETEAEN

justilied as chowse st veany st i the state ol Asniii, g thirough

para 4 of your apphicatiou dt 25 Aug 2003 has no place to adiust m

stafl appointments

(e) Your previous chowe st is Maranig Sitehai anet Buglograas
mentioned i Pari 1ol vour application dt 23 Feb 2003, 1S

: irl.filfrliatcd that you could not be posted vour P aad 2" charee due o

‘ nol"avallublht\ (,)i' vacaney (as per Comd deli). Your third choce stn
t}g‘B“agdugm under Sihawi Complex. Hence, 3.‘(.1\1r posting order
.:,'s%;‘ Sy !
issued to CE Siliguri Zone. which s also wnder Sthigurt Complesas per

policy in vopue,
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4. In view of the loregumng. youare Srected o complele vour three vears

service tn the presenl atfice te CF Sligun Zone (Peace St and apply for

peace to tenure po-ting atler completion of three years surve e the saine

oflice for consideration ol HQ CEEC kolkata,

5. - Byissuing tns Speaking Ordor, Hon'ble CAL Guwalian order dated
22 Aug’2005 on (1A No 7803 15 ulready comphed with.

6. Please avknoledpe receipt.

(AN Rafat) .
LtCol
GE (AR Borjar
Vor Chiel Dngineer (AF)
\ Shittong Zone

Copy to -

1. CWE (A}) Borjar

2.. GE(AF) Borjar

3. Motin Ud-Din Atuned, M.AAB.Sc LLB
Additional Centra! Govt Stasding Counel
Central Admimstrative Tnbunal
Guwahati High Court
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REGISTERED POST

Tele - 7581890 Headquarters

Chief Engineer (AF)
Shillong Zone

Military Engineer Services
Elephiant Falls Gap
Shillong - 793009

81625/HB/ M5 /E1 (Legal) o7 Feb 2006

HQ Eastern Command
Engineell"s Branch
Fort William

Kolkata - 21

QA NO 78/2065 ; FILED BY SHRI HIRAK BHATTACHARJEE,
JE (Q$.& ) REGARDING POSTING ORDER

1. Refer to your HQ letter No l3i900/'78/05/83fEngrs£1 (Legal) dt 15 Sep 2005.

2. The following docunents as per Para 43 of SOP on the above subject case as
asked for vide yow HQ letter under ref are torwarded pe)reWith in triplicate for your
further necessary action please :- R :

. ’ /
(i) Copy'dfi];glgement "~ Flagar 7
SNV ! 7
(b)  CopyofOA o - Flag'B’ '
(¢)  Copy of Comer affidavit - Flag <C* '
B , "' / )
(d) . Statement of ase - Flag ‘D’
(e)  Parawise corunents - Flag Do c
‘ (t):. Financial etfect . NA

" (8) Local legal opinion of CGSC - Flag ‘P’

3. It is also submitt2d that as per Para 40 of posting policy dated 30 Aug 2003 as

amended: from time to fiae, the applicant is mandatory to move on turn over fiom

. - executive/sensitive post (16, CWE/GE/AGE (I) office) fo staff’ duty (Zonal CE office)

after CO{ltinuous 6 years of service in sensitive appointment. Since, the applicant was
serving.in entire period in GEs/CWE office, posting him to CE Siliguri Zone is justified

. as per posting policy in vogue.

Y Ty

Qure Shaw Can nekice (MN Deolikar)
Do - Dy Dir (Arch)
oo Adm Oficer
Encls : (Tlwee Folders) ' tor Chief Engineer

.. Copyto:-

CWE (AF) Borjur

GE (AF) Borjar
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8 V3532590084 O CE SLG ZONE

R6S&lP 1

Receipt Speaking Orcksr issued by GE (AF) Borjar uaa their latter No
1388/HEVEIVEIC ck 17 Fab 2008 i respect of OA No 78/05 re(sn it poking or dar

—

b
%?’ gres rj»""'l ;

A

Sted Hrak Bhattacharjee
JE (QSKRC)

GO CE Silgut Zone
1{___Fel 2008

oooez



-

R e e LN WV ST

o AT SV

G o, \

@@4/31mz o, | jig
qenee - | & :j

yryaty

IN THE CENTRAL THVE TR _
GUWAHATI BENCH AT GUWAHATL = 4
. . 3 é
‘Contempt Petition No. éﬁ 12006 U
N |
Original Application No.78 of 2005
IN THE MATTER OF:

o [Shedhchogien

A Petition under Section 17 of the Administrative
Tribunals Act, 1985 praying for punishment of the
Contemmors/ Respondents for non-compliance of
Judgment and Order passed by the Hon'ble
Tribunal in O. A. No:78 of 2005 dated 22.08.2005.

-AND-

IN THE MATTER OF:

Sri Hirak Bhattacharjee

; , ...Applicant.
- VERSUS -
The Union of India & Others.
...Respondents.
© -AND-
MA OF:

Sri Hirak Bhatttacharjee,
MES No.229603

- Son of Sri Haripada Bhattacharjee

Ex. Junior Engineer (QS & C),
Office of the Garrison Engineer
(Air Force), Borjhar, Guwahati ~ 15.

- ... Petitioner
- VERSUS -

Shri Shekhar Dutta

Secretary to the Government of India, Ministry of
Defence, 101 South Block, New Dethi-1.

Major General B. Thambiah
Chief Engineer (Head Quarters) ' o
Fort William, Kolkata-21.
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3. Lt. Col. A. Nadeem Rafat
Garrison Engineer (A/F)
Borjarh, Guwahati-15.
... Respondents/Contemnors
The humble Petition of the above named

Petitioner:
MOST RESPECTFULLY SHEWETH:

1. That your humble Petitioner had filed the Oniginal Application
No.78 of 2005 before this Hon’ble Central Administrative Tribunal,
Guwahati Bench, Guwahati against the illegal and arbitrary transfer of
the Applicant vide posting order No.12 dated 17 March 2005 by which
Applicant was transferred to the office of the Chief Engineer (A/F),
Siliguri Zone from office of the Garrison Engineer (A/F), Borjarh,
Guwhati-15.

2. That this Hon’ble Central Administrative Tribunal, Guwahati
Bench, Guwahati on 22.08.2005 finally heard the matter and disposed of
the Original Application by stating “ if the Applicant makes a
representation in this regard before the Respondents within a month from
today, the Respondents will consider the same for giving him choice
place in one of the three places mentioned in the representation and pass
appropriate order in accordance with law within three months thereafter.
Application is disposed of as above. Applicant will produce this order
along with the representation before the Respondents for compliance.”

ANNEXURE - A is the photocopy of judgment
and order dated 22.08.2005 passed in O.A No.78
of 2005.

3. That your Petitioner begs to state that as per direction of this
Hon’ble Tribunal, the petitioner filed a representation on 09.09.2005
before the Respondent No.2 through Respondent No.3.

ANNEXURE - B is the photocopy of
representation dated 09.09.2005 submitted by the '
petitioner before the respondents.

- Mk (Bhinchages



4. That your Petitioner begs to state that the respondents till date
did not take any steps on the representation submitted by the petitioner
before the Respondents or the Respondents did not issue any transfer
order of the Applicant in his choice place of posting. The Respondents
have not passed any order this regard till date. Although the petitioner is
entitled to get his choice posting as per direction issued by the Hon’ble
Tribunal m its order dated 22.08.2005. The Respondents/Contemnors
have willfully and deliberately violated the order of this Hon’ble
Tribunal and also did not dispose the representation submitted by the
petitioner. The R&epondt‘mts / Contemmors have shown disrespect,
disregard and disobedience to this Hon’ble Tribunal. The
Respondents/Contemnors deliberately with a motive behind have not
complied the Hon'ble Tribunal's' Judgment and Order dated 22.08.2005
passed in O. A. No.78 of 2005. Hence the Respondents/Contemnors
deserve punishment from this Hon’ble Tribunal for non-compliance of
its order dated 22.08.2005 passed in O.A.No.78 of 2005. It is also a fit
case where the Respondents/Contemnors may be directed to appear
before this Hon’ble Tribunal to explain as to why they have shown
disrespect to this Hon"ble Tribunal.

5. That this Petition is filed bona fide to secure the ends of justice.

In the premises, it is, most humbly and
respectfully prayed that Your Lordships may be
pleased to admit this petition and issue Contempt
notice to the Respondents/Contemmnors to show
cause as to why they should not be punished under
Section 17 of the Administrative Tribunals Act,
1985 or pass such any other order or orders as this
Hon’ble Tribunal may deem fit and proper.

* Further, it is also prayed that in view of the
deliberate disrespect and disobedience to this
Hon’ble Tribunal’s order dated 22.08.2005 passed
in O.ANo78 of 2005. The Respondents
/Contemnors may be asked to appear in person
before this Hon’ble Tribunal to explain as to why

vk Bhodnchag



they should not be punished under the Contempt
of Court proceeding.

And for this act of kindness your petitioner as in duty bound shall

ever pray.

Draft Charge ..........

5 ‘H—‘ YAV\%}\M'P\ c}\o\/a{)



DRAFT CHARGE

The petitioner has aggrieved for non-compliance of the Judgment and
Order dated 22.082005 passed in OA. No. 78 of 2005. The
: Contemnors/Respondents have willfully and deliberately violated the Order
dated 22.08.2005. Accordingly, the Contemnors/Respondents are liable for
Contempt of Court proceedings and severe punishment thereof as provided to
appear in persons and reply the charges leveled against them before this Hon’ble -
Tribunal.

T 5H7 f& "\%‘)\Aﬁr\ C}‘\A/a\/e%



- AFFIDAVIT.-

I, Hirak Bhattacharjee, son of Hariprada Bhattacharjee, aged about 42
years, Ex. Junior Engineer (QS & C), Office of the Garrison Engineer (A/F),
Botjar, Guwahati-15 do hereby solemnly affirm and state as follows:

1) That I am the Applicant of the Original Application No.78 of 2005 and
also the Petitioner of the instant Contempt Petition and as such I am acquainted
with the facts and circumstances of the case.

2)  That the contents of this Affidavit and
the statements made in paragraphs | L‘/ of the
above petition are true to my knowledge and those made in paragraphs 2>, ,
‘g/ are being matters of records derived there from I better to
be true and those made in the rests are my humble submissions before this
Hon’ble Tribunal.

I sign this Affidaviton this the | (, M7dayofzoos.

. . Aw’@‘?
Advocate (6\\)

:}—}%WV\Q@*‘Y\A@V\ C"'\@/’&QSL
Solemnly affirmed before me by the
Deponent who is identified by Mr.Adil
Ahmed, Advocate.

JJvoesds
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| LENTRAL ADLINISTRATIVE TRIBUNAL, GUWANAT 1 NG 3 T
(fi'riginnl Application No.78 of 2005.
, Date of é‘)rder: This the 227 Day of August 2005,
HONBLE MR JUS FICE 6.91VA] oy WWW” |
£§m'i.Hi:‘ak_I‘Eshazt‘:ac;‘)larjee,. : ' ' -~

MES No.220603

Junior Engineer(QS&CO)

Ojee of the Garrison Engineer. -
(A1) B&;ujjhmt',f'.;u\\'ah'atj-781 005. - Applicant,
Iy Advricate fle AAhmed .

Yorsus. : -
1. The Union of India represented by the Secretary Lo the

Government]of India, Ministry of Defence, New Deihi-1,

; 2 The Chiet Enlgineer(Head quarters),
; Eastorn l’.?om{mand, Engineer Branch,
{ Fort \'v'”iimn-, Kolkata-21.
i
\ . :
F . e Guiiion Engineer(vri),
iy ™ Borjlrar, Gy wahati-15,

Respondents

By Advocatn b MUAhmed, AddL.C.G.s.C.

. ORDER (ORAL)

5] ng\-)i-e'.\.lr.\ | (¥, :

The applicant is Junior Engineer. He wes initially
posted ot Borjhar, Guwahati under the Garrison Enginecer, sir (oreo

He was transferred from the said place to Shillong as per order dategd

3.5.2003¢(Annoxyre B3). The .applicnnt being agyrieved by the sajd

ordar approached this Tribunal by  filing OAN0.165 of 2003. The
said i.‘)‘.«'\_. s disposed. bf by order dated 1.'-‘1.8.20()3(;\:11}9,\'1”6 ¥
divecting the applicant to make re;)rosenmlion‘-m)d the H!‘Splf)n.d('lll-{
were dicocted s pass orders Uquon. The ap;)lican,r; accordingly mad..

Arepresentation (Annesgro G). The Respoindents then passed i

W dated VL0000 8 canceliing the transfor ovder dated 3.0 2000




N : (Apnesure 1. Ayain the applicant wos transferred Lo Shillong as per

/%”

i 2

arder dated fil.lE.'Z()OL%‘ (Annexure I). Being aggrieved by the said
l')i‘d('-l the applicant again approached this Tribunal by tiling O.AMo.

13 uf ?O()Ji During the pendency of the said O.A. the ch)ondents

bty passod an order (Annexure J) cancellmg the transfer order dated

‘.

a1 iZZ.'Z(,)(I)ffS. The said communication also directed obtoining fresh

chilce posting from Ule applu,ant Basad on Lhe above, the OA. was

dlgposed  of by onlldm .dated O1. 03“2005 (Annexure K) The
‘ _ Ii@sjﬁ;:nomi(mts‘ were dqrected to consxéi'ex" the choxce posbng of, the
mytiplic:ant; as per Rule. The gnevance of the apphcant is that mstead of
(gk.!ihq transfer to one of the three choice places - (i) Narangi, (i)
#ilehare,(4) }Elnndogre‘ stated in the representation the applicant has

fgen transferrad to a different place Siliguri by order dated 17.3.05

(f*.nnmé’nru L). The applxcant is aggneved by the said order. The

, M{a-;pondenb have hled their writlen slatoment It is stated therein,
thit thatigh the ammcant was provided an opportuml.y to point out the

nhmna station the apphcant requested for postmg 1 nny part r)f

" ' Msam only. Accor dmgly, h iwas pos!:ed to (,E' Siliguri. itis also staLed’-_ AL

»f"'“‘". 5‘1: ,l.

let the' applicant has completed more Lhan three years at Borjhar«e,;
kS : ‘ el
Which is more than a normel Luxure ‘and he dxd no!" serve in- staﬂ.r,, i,

%gipczlﬂt’i‘nenl fn his ent‘.\re'serwce. Though the applicant has filed the -

I”: ;olndc‘r he did not deny the oforesmd contentions sLalcd 1 the

l

VI l)lh.n statemeant
H. | have heard Mr.A.Ahmed learned counsel for the applicant and

Mr..\*i 1) Ahmed learned AddLC.G. S.C. appearing for the Respondents.

hir J\.Mlmul Hmnscl for L])c applicant submits that Siliguri is away
fromn I.‘sagdogm which is.one of the choice place rcquc'sted for even if

the applicant cannct. be. pochd in Assam on: account of hls illness hr‘
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v o founld have beon posted in RBagdogra which is not in Assam.
s ' Me S Ahmed counsel for the Respondents on the __othe‘r hand

. ahbmiits that GSiliguri, is néorer to Bagdégrn As already noted the

applic onl in hiy u»pw\enmtwn (Anncxuro (J) dmcd 8.9.03 had given
s chofce as f\azanm ,thgun{\nnd Bagdogra The Tribunal has

i“twctui the l{m])uxmccﬂs to consfdr*r me represcnmtwn Ior posting of
Ws choice, The revssadents also 'éld"t. called for the choice places. The

Respondents in the nupugmd order did not state any re 6"911’:1'; 1o Wiy
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the Bpplicant coull ne 1 be u"unsfurnj s any one ‘of the thres places.

umuuunml I\b&..\i.‘ ~ Alc..m, lt dppeaxs to bc n:.axer to Ldauogra ﬂldt

«hu“ wnol mean- tiat (hr\ dm.(tlrm issued [)y this l'-ribun:«.ll can, ))e

t

igtioy :‘d and dm uppll( ant cannot be posted to any ong of lhc pl {2

niher L!mn the three p)at.cs as already meutioned-z:lmve without
asslgning any valid rcasons. No reasons are stated In view of the
abpye HUJHUS‘CGU( e, if Lhe npplmont makes a representation in this
regard l.wfo ¢ the r‘_spunoents ‘within a months from to-day, the
' Rup{mﬂ.@gﬁ; wri} t:w:yxxsid;gé '_t‘}l‘le‘!‘_é‘éhle"fé? giving~ Ii'xm Chou.o place inone /

. . e . L T S
ol the three plices mentioned in the representation and “pass '
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apptupriate order in agcordance with the law within three months
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thoreafler,

Applicalion is disposed of ae above

Applicant  will produce  this order alongwith  the

1

""" T petadion Lelgpe the respondens for compliance.
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OA No. 78/2005
SHRI HIRAK BHATTACHARJEE
Do Vs
“OCEIEC KOLKATA, GE (AF) BORJAR AND OTHERS.
- | And = :
NONBLE CAT GUWAHATI JUDGMENT DATED 22 AUG.’2005 3
i,
I, References:-
(i) OA No. 165/2003 and Hon’ble CAT Guwahati Judgment Dated 14
- Aug.’2003. |
(li) A No. 13/2004 and Hon’ble CAT Guwahati Judgment Dated 01
Mar.22005. : '

() £2A No. 78/2005 and Hon’ble CAT Guwahati Interim Stay Order

thited 23 Mar.’2005 and subscquent J udgment Dated 22 Aug.’2005. a K
2. A C.T.C of Hon'ble CA'T Guwahati Judgment dated 22 Aug.’2005 is submitied :
hitsswith Jor yone kind and favorable detion please.
i, It s wlsw added for your information and ready reference that the Hon’ble CA'T Guwahati -

A ;t{'jtmehi lﬁ):_;m.'u;:, 14 Augg.*2003, 01Mak.’2005 and interim stay order Dated 23 Mar.’2005 against my
t:,a‘} Mg, L6AZIHE, 13/2004 did 78/2005 respectively as mentioned under reference para 1(i),1(ii)and
T §j{|"§‘x§]_w&:li\.'(&'§‘ were firmy fuvour but unfortunately 1 was not given my choice posting/transfer by
b HQ H;nm‘it!u sudd Hon'ble CA'T Guwahati Judgments.

4. - b view of the above most humbly it is submittcd that my all OAs and Rejoinders as
ianed unist relerepices miny kindly be. gone through sympathetically and 1 kindly be given choice
ﬁlﬁiti(}ﬂigﬁflilll'i-‘!ﬂf!‘ withiti stipulafid time as directed by Hon’ble CAT Guwahati vide judgment dated 22
A AGA8 meldioned fp paro 2 here in before so that 1 am not deprived of natural justice again.

Thankiifg you,
Yours faithfully,
f ’ . ’ g2 ) L v
. Dated 1 D9 Sep.2005 \j?ﬂ{._, .
\ &5 Btn. : Salugdra, Siliguri (W.B.) ( HIRAK BHATTACHARJEL)

MES : 229603, JE (QS & C)
O/o The HQ CE Siliguri Zone.
Salugara, Scvoke Road, Siliguri.

- Contd.......
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iil!iﬂ.; l"'n:)m wipy ol CTC ol l_iun‘l')l,c CAT Guwahati
Jlgannt Dafd 22 Adip. 2005 against OA No. 78/2005

il’..?jj"@_y (e | . . s
I Seey. Minlstry of Detence - for'kind information pleasc.
New Dellit -1 P .
2. Lpfiveor-lh-Chiel | - for kind information please.
ARy Medihyuaricrs, - :
Kaflimis House, |

DHE PO Mew Dothi - (1

l'lcm"l)l@' CAT Guwahati for kind information and record please.

3, -
4. Adv, A, /\‘l'\(hcd : -~ lorkind information and record plcase.
1




To,
- The Registrar :
Central Administrative Tribunal
" Bhangagarh, Rajgarh Road,
Guwanhati.

IN THE MATTER OF :

CP. N0 4 of200 4
‘I/WOA—'??/(’S”. |

K. Blabbedoryle
mmemmen Applicant
) - Vs -
_ Union of India & Others
O Respondents

- I, M. U. Ahmed, Addl. Central Govt. Standing Counsel, Central
Administrative Tribunal, Guwahati, hereby enter appearance on behalf of the
Union of India & Respondents Nos.  — in the above case. My name may

kindly benoted as Counsel and shown as Counsel for the Respondent/s.

o § é
, | (Motin Ud-Din Ahmed)

Addi. C.G.S.C.



